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IN THE MATTER OF: i
Ritesh Pandey ...Applicant
Versus
State of UP " ...Respondent

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, AYODHYA IN
COMPLIANCE OF THE ORDER DATED 16.10.2024 WITH LATEST JOINT
COMMITTEE REPORT FOR GATA NO. 542 AND 531.

l, CEQLMQ_}I_&%L_ aged about 38 currently working as

District Magistrate, Ayodhya, Uttar Pradesh, do solemnly affirm and

declare as under: - C%ﬁ“ '8 0% g ¢ %g f%x“}igﬁg@

1. That | am being conversant with the facts and circumstances of

the case, hence | am competent to swear this affidavit.

2. That in this present Original Application before the Hon’ble

National Green Tribunal, Delhi, Mr. Ritesh Pandey, Member of

cod N rliament for Ambedkar Nagar, Uttar Pradesh, raises concerns
©Ea255
gggggi r an environmental threat to a 4-hectare Mango Orchard in
=<2y
4 iS‘ng adhya Sherwa (Uparhar)/Sherwa Ghat, containing over 300
5 Bfes

ature trees. The petition alleges that local authorities plan to
clear this orchard to construct a rest area for the Chaurasi Kosi
K Parikrama Marg, which would involve cutting down these trees,

posing a risk of significant environmental damage. The applicant

requests that the Tribunal intervene to prevent the felling of
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these trees and preserve the orchard to protect the local

ecosystem.

3. That this matter was listed before this Hon’ble Tribunal on
16.10.2024 in which the Hon’ble Tribunal gave directions to the
deponent and the Divisional Forest Officer, Ayodhya (hereinafter
referred to as DFO, Ayodhya) to appear in person and give an
explanation for change in the Constitution of the Joint
Committee. Ceri s{%{;@ hy Ngtgfy

4. It is submitted here most respectfully with highest regard that
responsible officers including an officer as per the constitution of
committee done by the Hon’ble Tribunal were deputed for
inspection of the site in question i.e., Gata No. 542 and 531 on

dated 27.09.2024. That the deponent sought a report from these

ICh was then submitted on 15.10.2024. It is germane to

ity
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ntion here that there was no intention to disregard the order
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work, many religious events are also organized in the Ayodhya
District on a regular basis especially since the Consecration of the
Shri Ram Janmabhoomi due to which many Gazetted Officers

were nominated for the inspection of this site in question. That

a
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one of these officers was also a part of the Committee

constituted by the Hon’ble Tribunal.

6. Itis important to note here that the deponent and DFO, Ayodhya
is unconditionally apologetic to this Hon’ble Tribunal for causing
the said inconvenience. That the deponent and DFO, Ayodhya
has highest regard and respect for this Hon’ble Tribunal and take
the orders and directions with utmost sincerity and seriousness.
That there was no intention to disregard the Tribunal’s orders in
any way possible but due to overburdening of work in the district
other;Gazetted Officers were asked to inspect the sight and the

report was sought by the deponent.

,,That in compliance of the orders dated 11.09.2024 and

23 >.53\\’,'16 10.2024, the site in question i.e., Gata No. 542 and 531 were
585053 \ &l

ng?<g~ e examlned and inspected on dated 25.10.2024 by the
2 £238) Commlttee constituted by this Hon’ble Tribunal. That the

i

p/roperty of the applicant i.e., Gata No. 542 and 531 situated in

\\{\!

village and post-Sherwaghat, Tehsil Sadar, District-Ayodhya,

0%’ under the Maya Range of the Forest Department is part of the

o Package 2 of Chaurasi Kosi Parikrama Marg which is proposed to
be constructed. Cerﬁﬁ{}d b\( N(}tﬁw

True copy of the Latest Joint Committee Survey Report has been

annexed herein as ANNEXURE R1.
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8. That this land does not come under any designated Reserve
Forest area under the provisions of the Indian Forest Act of 1927.
It is also important to note here that the user/implementing

agency for constructing the said Parikrama Marg is National

Highway Division, Public Works Department, Basti.

. It is pertinent to mention here that the land coming under the
area of Package 2 of the Parikrama Marg is a private land and has
not been acquired by the Government, hence no Gazette
Notification has been issued to begin any kind of construction
work. It is also important to mention here that under the
proposal of the Parikrama Marg, a rest area was also presumed
to be developed with regard to Gata No. 542 and 531 acquiring

major part of this property but such is not the case as the

‘ roposal for this rest area has not been approved. Therefore, the

c ol =\
TES2ES \gLIEVance of the applicant regarding the cutting of 300 Mango
CSnOFa |\ \
LD Ot (K1
Z2358 7 e';es has been resolved as there would be no construction of any
w ZT 2% [
g =338 u
=

eparea Cartified by NoOary
—:'.‘ That this implementing agency counted the obstructing
SO trees on the basis of boundary stones placed while demarcating
the Marg during the survey. That it has also been clarified by the
implementing agency in its letter dated 24.10.2024 that the

width of the Chaurasi Kosi Parikrama Marg in Gata No. 542 and

531 is proposed to be 60 m instead of 50 m as proposed earlier,

.
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because Ayodhya is a place of high religious importance as lakhs

of devotees visit the Shri Ram Janmabhoomi since the

‘ consecration on 22.01.2024. That the following observations

42 and 531 with

were made during the survey of Gata No. 5

regard to the number of trees:
60 meters

- —
87 Trees

e
Width of the Parikrama Marg
Total number of Obstructing

Trees
Mango- 60

Bifurcation of the Trees:
///
Teak- 25

///
Seram- 01

///
Neem- 01

-

Certified by Notary

That the total length of this route is 253.60 km (design

31 158 km) and the cost proposed by the implementing

N /\\
£2°
ES0225\2 gency ic Rs 7413.21 crore. That this route has been allotted
2131'5‘);1 ‘\
c<gad, ;Na?tlonal Highway-2278B by the Ministry of Road Transport and
O 4 Sb [z
5 : s . jghways, Government of India, New Delhi by Gazette

otification dated 28.07.2021. That this route is being developed

N in a total of six packages as a two-lane road with a paved

shoulder and circumambulation path. That under Package 2 of

this development, the land belonging to the complainant, Shri

Ravi Pratap Singh, specifically Plot Nos. 542 and 531, situated in

p\‘v



Village and Post-Sherwaghat, Tehsil Sadar, District Ayodhya, is
located and the construction work under this package is

anticipated to impact a total of 87 trees on the complainant's

property. C&ftiﬁ{’d UV NOt&rY

12. It pertinent to mention here that no protected forests or
trees are being affected by this project. Therefore, the trees
being felled on non-protected land are being removed in
accordance with the provisions of the Uttar Pradesh Tree
Preservation Act, 1976. That as per these provisions, for
compensation of environmental damage caused by felling of
such trees, 10 trees are to be planted for every 01 tree which is

felled. That following the widening of the Chaurasi Kosi

rikrama road, twice the number of trees removed will be

;f;eplanted along the roadside, featuring indigenous species such

5 Peepal, Banyan, Kachnar, Amaltas, and Goldmohar to enhance

9533/12
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[
ﬁ/enery The Divisional Office, via Letter Nos. 4683/22-1 dated

[
Di

Exp. Date 24-9-2027

Urmesh Narain

National Highway Section, Public Works Department, Basti, to

allocate space for this plantation along the road.

13. That with regard to the issue of feeling of prohibited Mango
Tree, the Government of Uttar Pradesh, Environment, Forest,
and Climate Change Department, issued Gazette Notification No.

24/81-5-2020-07-93, dated 07.01.2020, specifying the tree

('/\x
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species that are prohibited and exempted and also lays down
certain exceptional conditions under which such prohibited trees
can be cut. That all these provisions are followed under the Uttar
Pradesh Tree Protection Act, 1976. It is submitted here that one
such exceptional circumstance or condition dictates that ‘felling

of such trees is necessary for execution of development work

approved by the Government’ is applicable here.

14. It is humbly submitted here that no tree affected by the
widening of the Chaurasi Kosi Parikrama Marg shall be felled
without compliance with the provisions of the Uttar Pradesh
Tree Conservation Act, 1976, and the Forest Conservation and

Promotion Act, 1980. That the implementing authority has been

duly notified of these requirements by this office via Letter No.

- §3A§%11/221 dated 18.08.2024. Cefiiﬁ%ﬁ b\! N;ﬁgfy
%’;i?;:wé‘ It is important to mention here that the funds received
3% %;E;/L:‘frl m the Implementing Authority will be utilized by the Forest
f: 13/ epartment for plantation and maintenance along district roads
‘§Q/§nd vacant lands, including Gram Samaj and forest blocks.
4 16. It is submitted here that prior consent from the State

Pollution Control Board is required before the widening of the
aforementioned road. It is germane to mention no proposal has
been submitted to the State Pollution Control Board for this

purpose. That upon receipt of such a proposal, the Board will

{
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take necessary action under the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1974, and the Environment (Protection) Act, 1986.
It is also submitted here that in compliance with relevant by-
laws, including the Environmental Impact Assessment
Notification 2008, instructions will be issued to the

implementing agency for adherence to necessary requirements.

17. | state that everything stated above has been stated by
me in my official capacity on and derived from the official

records and | state that nothing material has been concealed

therefrom.
& &%

Certified by Notary

Advocate

Regd. No. 9533/12

DEPONENT

Umesh Narain
Faizabad City
Distt. Ayodhya

Exp. Date 24-9-2027

VERIFICATION

contents of the above affidavit from paragraphs 1 to 16 are
believed to be true and correct to the best of my knowledge and
belief. No part of it is false and nothing material has been

concealed therefrom.

N O,
—
hu ) S";\-D‘:l\( Ok\>1\\\() l
Attested By S 57 S
Umesh Narain, Notary P_ubhc lv\’j\\e-(\ Qv
Ministry of Law & Justice Ny %\
Govt of India Q,}-&\C 2

Regd. No.: 9533/12
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ANNEXURE R1

Certified by Notary

H0_wHoshod0, 1§ fawel N MR aNovo wWan—944 /2024 Rer uvdy a9 e aifG
oMo W WRT W fAT® 11.09.2024 oI 16.10.2024 Y AT AT

™o woshodlo, 73 RN N WRir aNovo tir-944 /2024 3 o JNGRYT FRT WU GBI BT
THAE A W P D IWra i@ 16.10.2024 W sy wilka fsan man, Rrrer wwifs st Fretag
-

“ .. 4. Pursuant to order dated 11.09.2024, District Magistrate, Ayodhya has sent a
reply dated 15.10.2024 annexing therewith a copy of so called Joint Committee Report which
has not been submitted by Joint Committee constituted by this Tribunal but shows lot of
persons who were not appointed as members of Committee and this Committee is totally
unauthorised. Neither District Magistrate nor Regional Forest Officer were authorized to
nominate anybody in their place and they had no authority to change constitution of
Committee. This act on their part is nothing but a sheer defiance and non-compliance of

Tribunal's order which is an offence under Section 26 of NGT Act, 2010 and for such offence
both the said officers are liable to be prosecuted.

5. However, befare taking any further action in the matter, we find it appropriate to
direct District Magistrate, Ayodhya and Divisional forest Officer, Ayodhya to appear before
Tribunal on 06.11.2024 to explain as to why they chose to change constitution of Committee

instead of ensuring that report is submitted by Committee constituted by this Tribunal when
no power of delegation was conferred upon these officers...”

ST @ B9 3 WY FEE R & R s weue d Ieed St B afear 3 BRT 59
®R ¥ wig &g o JRERE B AP IR R @ o, Wo AHRT B AW P RS B B Hw
T8 o) Remar @ 9 o oRET @ 6 e e i Rew w1l & we-w 989 9 aie
AT B TEd £ oIy BRUT 39 R O Ui ¥g by et AReRal s e fear wan an, R
3 @ ARER Ao LG FRa ARG GRT K TE B N AR @

S IRRYRE @ FRY 99 Raft a1 8 T Rrenfer, sriean qun winlla anfeer),
srven Swiga ea ¥ v e gl &1 @ Q0 AR AR et R @ B RN SR B e
¢ 5 9w ¥4 39 YR #) gAvghd TE B

a0 RO B WRY RAG 11.002024 GAT 16.10.2024 B AU A W0 ARHROT grr wIA
afify ar1 foeid 25102024 B SuRiaRt waRwr A sifg g 9 TN, Rrrd st R Fremgar &

SR R aRw A B iz @ arefa Rrewraaat s R wan Rig 1 et W sa2 7
531,mam-m,am—w.w-amunﬁwaGhm?aﬂmma‘»mﬁmzﬁwiam
%wﬁmw_mzmmwmmm,sﬁmﬁnﬁwﬁhm,mﬂmmimnnm%lm—zﬁ
/9 W Raa ga wifda Té 8 W 8

Urnesh Narain

Advocale

Ry’;f]:'j, NG. ¢ ‘.)i‘i/'12
Faizabad Clly
Distt. Ayo ihya

Exp Date 24-9-2027

b
,C"z e \\\‘\0\




O —— A\

32

I T S WA sonfa A geif i P fasar e o &1 o P @ <R

TR e s @, @ Rt R w GRe i @ <R co Mo 7 derd § Wi
TR T TR T WR B AR W ARG Gali 7w qopn aid) 7 |

FRIGRN RO GRE A W WA e @ SRR UK AR it @ vEn @ T, R feRer

FErRR -

o Wit W) we- 60 e

o WE T W T WS- 07 Y&l

e yunfar fRavu- 1. 3MI-60,
2. T—25,
3. feri-o01,
4. TM-01

FriTR R GRT A TR A6 24.10.2024 ¥ g W a1 w1 B {6 el HA-542 T 531
¥ IR IR wREw Ant A <rers 60 Ao wRafa ¥ ur o el ¥ Xxe gRar P sewfaa @ 7
S SR M A Id9E § g 87 g Wt Prafor F e w1

HIER AT FREAT & Fp e e e wd ORI Sk @ den RAid 22.01.20224 B ARH
W@Wmm$mmmmﬁmwmﬁwﬁm%lmﬁ
$Wm%mmmmmﬁmﬁ}@mﬂﬁmmmﬁﬂ%lmm
qﬁmﬁwﬁmm&ﬁ%ﬁmaﬁwmﬁmmﬁmmmx
W,W,WWWWM»WW%W§QWWW§W
ﬁmélm@mﬁzmﬁmm?hmmmamgnﬁzz%ﬁwmm
mﬁpmﬁ%@mwmwuﬁwaﬁwmﬁaﬁﬁamﬁﬁgmmm
Muﬁraﬁaﬁﬁﬁlmmmmmmwzﬁmmah'%mmnﬁm
mwawmﬁmamﬁmm%mmmmsmﬁmﬁm
mmm@mmmﬁwmgﬁmml

gl & B ovars 253,60 faio (Rewirt o= 231.158 fflo) T AITA T 741321 NS
3lmWﬁWWWWW.WW.W§WWWZ&wz&1vﬁm
ﬁrmmgmmwﬁ—znmanﬁﬁ!ﬂﬁmwélwmm\a\mﬁ:ﬂﬁmwwm
w%mﬁaﬁs&mﬁﬁ?ﬁﬁmmﬁnmﬁ,Wm—zuﬁsﬁmmm?ﬁm

fiig @1 TTer @ 542 9 631, WM 4 Ez—v\wp%c, ﬂ’ﬁgﬂ—‘ﬂ?ﬂ. Srqg—orirar Rer ?, R B 87
3o e 1 < - Certivied by Notary,

o wrd @ iR @ o2 i wi i /S0 W Rert g8 T B RN
i af # wifda 8n gy geill @1 KT oMo YA Sikevr dIRFE-1976" @ WiEl @ ar=mta fvan

qmv’isﬁmawmmzwmnﬁqﬂiﬁgumcﬁaramqenﬁmmoq:ﬁ

Urnesh Narain
Advocate
Reqgd. No. 9533/12
Faizabad City
Distt. Ayodhya
Exp. Date 24-9-2627

P L



33

D

Aqor W RN /SN0 FTA TH TR IR GR1 sterar g @ gRe o fomT @ ue 3 o e

il | wriErl iRen /g <A gR1 gel @ uRer ¥y omw @ Iwm 9w o/ e 9 T

frmT @ gy % Sow A el

S090 FE IR JRfI-1976 B WRIETY @ srrfT wfafier ien ge garT # T gar gonfaar

P G  Swv WY GRE Galn @ vd serary oRadT srprr-5 @ e afefyeeri-z4/
§1-5-2020-07-93 [R71F 07.01.2020 &I SRGTA GV} @) 1 & forerat Al e e &~

NG

S

i~ A D

"Soq0 WEIRT @US IRATE 1904 (ST W IR WEr 4 T 1904) F) gr-21 B A
O3 S W g G AR, 1976 ( GIY JRW AT HET 45 T 1976) F) 21 97 23 B
3P STt BT HANT @ i BN} SERGEAT GET 2270,/ 14520170793, [aT# 31 TG, 2017
o7 TR IS T L genar @ gt @) [ 2 T a1 v aed) 8-

(o (0/GFR), (@) (e (@)Tgen (G)drre (§)A9e (€)TvTe )T, (6)TFS,
()5, (1)L (1) (12)RRISH, (13)RIAL, (14)Bem, (15)57h, (16)TTF7. (17)o77, (18)FG7 (19)99ST
(o)L (21)FT (Q2ITTE (23)ecy, (4)arweh] (2s)pes, (o)l (27) dy (28)eerT TT (29T S
T Pfid 4T SFT gy 77 e 3= Fonfadl @ ge 7t #ed) &/ '

kmm$wﬁws1mzozswmmﬁﬁa%ngqamﬁw
qwmﬁwwﬁﬁmwwl%ﬁﬁmmﬂawmﬁmwmamﬁaﬁmaﬁﬁﬁm
$mmﬁwmmmﬁmmmwaﬂmamaﬁmm
mmm#eﬁwﬁvﬂﬁsﬁvﬁgﬂw@wﬁam$ﬁmmm@5ﬁ#w¢m

SRl B REAT At B AEERer # wafaa € A RN N ge P g TSovo A
sRfraE—1976" AT TA <ReT T e afafrm-1980” B WRwET @ srerta Ha fBa R @

foran s | mmﬁwmfﬂaa%qai;ﬁ,gn/ézﬂ %Ns.oafé‘x BT VR B JITA
e Certitied by NOW@ry
mmwﬁ%w%ﬁ%ﬂ%%ﬁamu@wwﬁ/mmaﬁx@m
maﬁwﬁwqmﬁmqﬁ@mmmmﬁmmﬁmwumammm
wﬁm@aﬂwﬁmmqﬁwmmﬂﬁq&ﬁa%mqeﬁmmwwﬁ%wam
wgm | faad diue, uies, X8, $AIR, apFeTaTe, TeeHTeR @l 1 Wi (Indigenous) werfadl B
qﬁzﬁmmmeﬂaﬁaﬂﬁm%mﬁmmlmmfm'c'ﬁmima‘»witﬁ‘zsas/zz—mﬁ'-ﬁ?ﬁ
27.062024 AT UFT 318 /22—1, f&7I® 25.07.2024 a1 At @ RER RO ¥ RI| Il FRA T

EWWWWW,WWWMMH#WWMW%
mmmmmﬁwmmmma@mmmmm

mﬁﬂmalwﬁmzﬁmmmﬂﬁmﬁmméaﬁmwmmmmﬁmm

"%,fhmaemﬁm—wu,mgslfﬁﬁ?m 1974 W qufaRvy TiRe™r ANPrH-1986 @ =l

Uraesh Narain
Advocaie

Kegd. No. 9533712
Faizabad Ciy
Distt. Aycdhya
Exp. Date 24-9-2027

ISR, oy Gt i)



P —y

I SR qe-qataRer s gewia SR 2006 @ SURRY @ T S smavas G
A SRITITIR R Mgy 9 v % wrew M 2

o) b

& e, Wi FfRreR),
30%0 %ﬁv@r 3, 9 YT, g |
| .

Umesh Narai
Advocate
Regd. No. 9533/12

# Faizabad City
Distt. Ayodhya
Exp. Date 24-9-2027



